
ACT No. XXXIV O F  1860. 

PASSED BY . TIIE LEGISLA!LTVE COUNCIL OF INDIA. 

{Receivef~ the N R Q P ~ Z ~  of the Governor General on the 2nd Azryust 18603 

An Act lo i7zdeuzni&y 0ficel.s of G o v e r p ~ t  and other persolzs in respect of jnes 
and co~ztribz~twns levied, ujzd acts by t k  during the late clisturbances. 

* s  '- 

WHEREAS fines and penalties have been imposed and levied by Officers of 
Government in respect of acts committed during the late 

~rkamblc. disturbances ; and whereas assessments and contributions 
have been made and collected for the reconstruction or 

repairs of public buildings destroyed or injured during the same period and for 
other purposes ; and mhereas it is expedient to indemnify all Officers of Govern- 
ment and other persons acting under the authority of Officers of Government 
from any penalties or proceedings to which they may have rendcred themselves 
liable since the 10th day of May 1857 in respect of the said fines, penalties, 
assessments and contributions, and of any other acts which may have been done 

& 
by them, and which have been or shall be ratified by the Executive Government, 
and to co&m and make valid the levy of the said fines, penalties, assessments, 
and contributions, and the said acts; It is enacted as follows :- 

1. All fines, penalties, assessments, and contributions imposed since t,he 

Certain fines, ,penalties, 
&c., impose6 since 10th 
May 1867 to be dcemed to 
have been duly imposed 

10th day of May 1857 in respect of the destruction or 
injmy of Go~~eiiln~ent or other property, or on any other 
account connected with the late distwbances, by any Officer 

~xld  lcvied. of Go~rcrnment, or by any persol1 acting under the authori- 
ty of an  Officer of Go~ernment, shall bc clecllled to haye been cluly iillposcd and 
l e ~ i c d  if the salllc sl~all have been levied in p~usuance of an order of Government 
01- sh:~ll haye bcclz or shall be ratificcl by the Bxecuti~c Goreruaneat; and all 

Oflicers 
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OWcem of G o ~ ~ e ~ a m e n t  and all persons acting ~uldcr their ailthorii~ are llevoby 
indenlnified and cliscllarged from liability in respect of any snoh fines, penallics, 
:~~sess~llenis, ancl contributions, m d  levykg &he same, and no suit or lgoceeding 

Proviso. shall bc comlnenced or prosecuted in respect thereof. Pro- 
'vided that nothing in this Act shall authorize the levy 

of any h e ,  penalty, assessmen€, or contribution not already lericcl. 

11. All acts done since the 10th hY of l\fay 1857 in connection wit11 the late 

Oficcrs inrlenlnifiea f o ~  
disturbances by Officers of Government, or by persons act- 

certaill acti  done since ing under their authority or othcr.ivise, ia pz~rsnance of an 
10th JIay 1857. 

order of Government, or which shall hxve been or shall 
@ be ratified by the Execut'ive Gover-ent, are hereby'coilfirmcd and l~iadc valicl ; 

aforesaic 
. acts. 

are ni- 

l?? 


